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The émntroversy in this case relates to regularisation
of the services eof the petitioner, | According to the
petitioner, -a- matter of similar nature (0.A. Ne,1055/87)
had been dispesed of finally by this Tribunal on 21,10,1987,
In that O.A., the D.M.5, Employees Union was the petitioner,

It appears that in the said O.A, 2 list of the members of

the Upion was furnished as per Annexure A=1 to the application,
This Tribural directed that those membars whe had put in

240 deys service in a paréicular year should be considered

for regulsrisation of their services. The petitioner

asssrts that in pursuance of the directions of the Tribunal

a large number of members of the said Union were censidered

for regularisation and their ssrvices were regularised,
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Hoewever, the petiticner's case was net censidered,

2. In the counter affidavit filed on behalf Gf the

respondents, it is asserted that the petitiener had net.
completed 240 days' service within a peried of 12 menths, He

ceasnd ta be in service w.e,.fe 27.7.1990,

Je Learned counssl appearing fer the petitiener first
ssserted that in the aferementiened O.A. thié Tribunal
recarded a Find;ng tha£ the petitiensr had put in service

for 240 days,  There is na-suchAfinding. The Tribunal merely
stated that thoéa whe had put in 240 days ef service will be
censidered fer reqularisatien, The petitienser states that,
during the pendency of this applicatien, hs has cempleted 240 days
ef sarvica., This statement alse requires investigation
because in the counter aFfidavit it is categerically stated

that the petitiener ceased to be in service w.e.f, 27,7,1990,

4, The autherity cencsrned shall éxamine the casse af the
petitiener and recerd a categorical finding that he had really 1
completed 240 days' ef service in a particular year and
thereafter examine his case in the light of ths diréctians.af

this Tribumnal, It shall do so expeditiously,

5. With these directions, this O.A. is disposed of

fimally with ne order as to cests,
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